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EXPORT-IMPORT BANK OF INDIA
BILL—Contd.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Some points
wenre raised ana .a doubt was crested
as to what is this bank for. If there
ape other institutions guch ag the com-
mercial banks, why is it at all neces-
sary? If at all it ig coming up what
would be its role? How would other
institutiong be associated wilth it?
Also a question wag raised as to why
s0 much money is required to be
given to this Bank whereas hon.
Mpmber, Shri Shammanna hag said
ithat Rs, 200 crores is not enough and it
JHould be financea with more funds
$o, divergent view were expressed.
But I will clear some of the doubts
raised by Members about the function-
ing of this institutions.

One of the points raised by Mr
Satish Agarwal was: what will be its
purpose for bringing it out and what
will 1t do? It jg very well known that
IDBI ig an institution which is also
looking after our export business
This Bank will be substituting only the
m.ernational finance wing of the IDBL
in that event you will appreciate that
we are giving to this Bank not only
that important functioning of the IDBI
but also coordinating with commercial
banks as they are also engaged in the
caport and import work. Ag the Fin-
ance Minister said in his speech, here
is an attempt to coordinate all ot them
together and to bring in the country

17.02 hrs.
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an institution to which one can look for
expert knowledge, advice, finance and
for all kinds of assistance particularly
{0 thos: who are dealing with export
and import businesg which ig so vital
to our country in the circumstances in
.y Which our economy is passing today.
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In that mannper, many of the doubts
were ' raised by the hon. Members., 1
am sure, if they have been pleased v
look to other relevant provisions of
the Bill, they would not have raised
such doubts. For example, Shri Satish
Agarwal has said that this has been
exempted from the scrutiny of the CAG
and all that. I would request him to
look at Section 24, sub section (5)
which provides as under:

“The Exim Bank shall furnish to
the Central Government within four
months from the date on which its
accounts are closed and balanced, a
copy of its balance-sheet and ac-
counts together with g copy of the
auditors’ report and a report of the
working of the Exim Bank during
the relevant year, and the Central.
Government shall, ag soon ag may be
after they are receive by it, cause
the same to be laid before each
House of Parliament.”

Therefore, there is a provision in
this or supervision and the supremacy
of this House to look into ils affairs
remains unchecked,

Simularly I would reguest him to
refer to clause 29 which provides as
unaer;

-

“The Exim Bank shall furnish,
from time to time, to the Central
Government such returns as the
Central Government may reguire.’

So, the Central Government can ask
for not only its accounts but also any
thing. And the Bank will be under
obligation to supply the same to the
Central Government. I am sure that,
will pe taken as subject to the scrutiny
of this hon, House,

SHRI SATISH AGARWAL: That is
not subject to scrutiny by this Parlia-
ment.

s
SHRI MAGANBHAI BARUT: Clause
24 will answer your question, Clause
29 is an additional one.
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SHRI SATISH AGARWAL: Clayse
24(1) excludes the jurisdiction of the
C&AG and the Public Accounts Com-
mittee.

SHRI MAGANRBHAI BAROT: As the
hon, Member kunows, this is not the
first institution of its kind. We are
only following the principles we have
already accepted in the case of other
financial institutions.

SHRI SATISH AGARWAL: The Fin-
ancial institutiong are subject. to the
scrutiny of the Public Accounts Com-
mittee.

SHRI MAGANBHAI BAROT: Ag in
the case of other financial institutions,
clause 24 gives ample power to this
House to look intp the accounts, be-
cause the accounts are laid on the
Table of the House,

SHRI K. P. UNNIKRISHNAN (Bada-
gara): You have not replied to that
point

SHRI MAGANBHAI BAROT: My
reply is that clause 24 is enough, So.
I have repliea to your question, though
it may not satisfy you.

Then, 1 did not expect senior Mem-
bers to raise the guestion about the
provision on “gifts” ang “benefactions’
This is an enabling clause. In every
such law, by which an institution s
brought into being, this is provided. If
in any circumstances such a thing
happens, the gift or benefaction will
go 1o this institut'on. This provision is
borrowed from similar enactments.

Then a question was raised as fo
what will happen if somebody has de-
frauded this institution, or the institu-
tion has defrauded gomebody. I woula

invite their attention to clause 3(2),
which reads:

“The Exim Bank shall be a body
corporate with the name aforesaid,
having perpetual succession and =2
common geal with power, sukject to
the proyisions of this Act, to agquire
hold and dispose of property and
to contract, and may, by that name
Sue or be sued.™

As a corporate pody, as an institution,
it has the power and authority to sue
someone, it is equally liable to be sued
by somebody in case it acts in a wrong
way.

Then a question was raised about
the funds or this institution. Diver-
gent s were expressed on thig as-
pect. :Dne Member gsked why Rs. 20
crores should bg given. This is the
sum to begin with; this js not the total
sum that is contemplated., We hope
and trust that as its work will increase,
its fundg will alsp increase and the
requirements of thig institution will be
met,

A question was raised as to what will
be jtg correlation with éther ¢ocnmer-
cial banks. Today we have the banks,
IDBI and other institutions through
which the import export busimess is
carried out. Several new things are
also to be brought in. We are not
stopping anyone from doing it. We
are providing an institution, to which
one can look not only for finance but
also or expertise. Being a co-ordinat-
ing institution, it will have more
marketing information from the inter-
national world. In addition to provid-
ing financial help, we need an expert
institution for improving our export
and import business and we hope this
institution wil} serve that purpose.

The very purpose of this Bank has
been to concentrate attention of fin-
ancing exports, particularly project
exports, capital and engineering goods,
to provide finance for export promotion
activities, development banking activi-
ties etc. in a co ordinated manner and
to provide re-finance to commercial
banks for export credit,

Sir, ag regards some of the Members’
apprehensiong about the Directors
working and not working ete. etc, I
would say that the very institution is
coming where we have providea that
experts having special knowledge of
the export ang import shall be drawn
from non-official Directors and .the
official Dirgptars, as, pas been provig-
ed. The Reserve Bank is there, the
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institutiong are there, those which are
export institutions are also to be Te-
presentative there, and therefore....

AN HON, MEMBER: Members of
Parliament should be appointed there.
(Interruptions)

SHRI MAGANBHAI BAROT: About
Members of Parliament being appoint-
ed, I would tell the hon. Members that
on an appropriate occasion the Finance
Minister will deal with that point. So
far as this law is concerned, as it 1s
we are providing for the opinion of
varied sectiong of society, particularly
those who have & gpecial knowleage of
export and import and, therefore 1
respectfully submit....

SHRI SATISH AGARWAL: I am not
in favour of gppointing Members of
Parliament.

SHRI MAGANBHAI BAROT: I am
glad. Sometimes adversaries comme to
our help more than friends.

SHRI SATISH AGARWAL: But inis
body should be accountable to Mem-
bers of Parliament. That js the point

SHRI MAGANBHAI BAROT: The
difference of opinion is expressed lke
this and many a time adversaries come
moTe to the help than friends ‘hem-
selves. So I take Mr. Satish Agarwal's
advice.

I think this House will welcome this
Bill. It meets the long standing re-
quirement of the country. Ag I said,
we are joining the great countries’
efforts or following the illustrations of
the countrieg like Japan and USA, and
let us hope that our country which
needs exports more and more to be
encouraged will benefit from the insti-
tution wnich is coming up. Thank
you.

SHRI SATISH AGARWAL: You
have not clarified one point with re-
gard to cash assistance and subsidies
etc. Once we are having a concession-
al finance and all sortg of assistance
from ihiz Exaim Bank, will the Govern-
ment do away with all subsidies, assis-
tance etc. for export promotion, assis-
tance for which you are giving in cash
now? They should be done away with
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now. It is may feeling because con-
cessional finance is available, assist-
ance ig available, technical know-how
ig available, survey, marketing and
everything is available from this
Exim Bank. Let this Bank be a nodal
point for providing all assistance what-
ever you want to provide to the export
houses, but there should be no other
scheme of cash assistance and subsi-
dieg this way or that way.

SHRI K. P. UNNIKRISHNAN: Mr.
Chairman, under clause 10(2)(w) you
have the power. Will you utilise it?
That is the point.

SHRI P. K. KODIYAN: The hon.
Deputy Finance Minister was refarrirg
to the Export-Import Bank in
America and Japan. Is he aware uf
the fact that in the American law there
is g provision that committeeg of hoth
the Houses, the Senate and the Cong-
ness, have the power {o scrutlinise ull
major advances, financial advances of
Exim Bank? Is he aware of that?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Chairman, I am sorry I was not herc,
but my colleague the Deputy Minister
has really given a very satisfactory
reply to this debate, as 1 see.

Now, the point which has been rars-
ea by Mr Satish Agarwal is whether
after establishment of this Export-
Import Bank all cash assistance, subsi-
dies etc. for the promotion of exports
will be done away with. My answer
is.

SHRI K. P. UNNIKRISHNAN: Not
done away with but should be routed
through Exim Bank, Subsidy and cach
assistance should be stopped. That is
the point.

SHRI R. VENKATARAMAN: People
should have a little patience. I was
going 1o answer methodically every
one of the points.

The first is, we cannot do away with
cash assistance and subsidies fcr our
export because our balance of payment
position is so aifficult that unless by
a concerted effort at improving the
exports we reach g sort of palance in
our payment
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taking intp account the overall reeds
of the country, it is very necessary o
promote exports and that promotion
will have to be done by giving a cer-
tain amount of subsidies and ce-lain
amount of assistance.

This cash assistance and subsidies
are paid in two ways—

1. To compensate for the various
taxes and excise duties which
go into the manutacture of
exported articles.

2. To make these  articles com
pelitive in the international
market., otherwise it will be
difficult for our goois to com-
pete in the international mar-
ket where there is sophistioat-
ed methods of production and
very sophisticated intruments
of production like machine'y.
ete, Therefore, it ig not possi-
ble to do.

The second question is if it is not
possible now and it has got {u be con-
tinued, would youy route i1t {hrough
ihe Exim Bank? Wge are jusi starting
on an experiment. Wea are geing to
start this for the first {ime Imme-
diately the functions which we will
undertake {g to finance the exports
Even the imports will not be taken wup
immediately. We will do it in a slow
way. All our exports will be financed.
This will be the main purpose. But
we bave provided in Clause 1p the
power to do some of theose thing- -
carying out surveys, carrying oul
marketing, intelligence and al] thesc
things. Ag this institution grows n
-momentum and experience, then at
that stage we will consider to what
extent these other funclions can he
transferred to the Exim Bank,

So far as the question put by Shn
Kodiyan is concerned—in America it
is being scrutinised—he is, I thought
One person who never wants to follow
America, why does he want me to
follow America in this regard, I do not
know:
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SHRI P. K. KODIYAN: To ensure
pariamentary control.

SHRI R. VENKRTARAMAN: Now |
come to the real answer. Affer all I
must also score a few debating points,
otherwise things become dull.

The point really is that this institu~
tion is tg function like IDBI. IDBI 18
financing all the internal industries.
It ig subject to the audit and rontrol
of the Reserve Bank. This is natural-
ly anotber jnstitutions which will come
under the supervision of the Reserve
Bank and it thig institution is subject
to a greater amount of scrutiny than
any other institution, then the func-
lioning of this institution will be
hampered. Therefore, I do not think
this should be subject to scrutiny ot
the kind which the Member wants.
At the same time I can assure the
House, on any matter the House will
be entitled to get information by put-
ting an interpellation and it will get
answer just as they get in the case of
IDBI and other nationalised banks.

SHRI T, R. SHAMANNA (Bangalore
South); What steps will be taken to
se¢ that the Foreign Exchange Banks
particularly in Inaia gand outside do not
obstruct its growth?

SHRI R. VENKATARAMAN: Hon
Member may know that at the present
time there is a separate Section of ihe
IDBI which is looking after export ancd
import financing, This function is
going to be taken by Exim Bank. Our
presene experience ig that IDBI's
functioning, financing ana export oth-
gation is not in any way hampered by
the Foreign Exchange Banks. I d9
not think Foreign Hxchange Banks
finance the capital outlay or the long
term financing of the institution.
They only finance trade and com-
merce. Here, we would go a little
further and give g person or an iasti-
tution export machinery or equip-
ment. The cost of machinery will be
given tg the exporter and the money
will be recovered from him in instal-
ments. This kind of 10 year or 3-year
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financing will be done by this Bank.
The commercial banks will just fin-
ance trade and commerce aspect of it.

MR. CHAIRMAN: Now, there are
certaln ambendments to the consider-
ation motion. F shall first put them to
vote. I put Amendment No. 1 moved
by-Bhri T. R. Shamanna to the vote
of the House,

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN: There is an
amendment (Amendment No. 14)
moved by Shri M. C. Daga.

SHRI MOOL CHAND DAGA: 1 do
not préss it. .

MR. CHAIRMAN: Has Shr1 Mool
Chand Daga the leave of the House
to withdraw his amendment?

Amendment No. 14 was, by leave,
withdrawn.

MR. CHAIRMAN: I shall now put
the motion for consideration to the
vote of the House.

The question 1s

“That the Bill to establisn 5 cor-
poration to be known as the Export-
Import Bank of India for providing
financial assistance to exporters and
importers, and for functioning as
the principal financial institution for
co-ordinating the working of insti-
tutiong engaged in financing export
ang import of goods ang services
with a view to promoting the coun-
try’s international trade and for
matters connected therewith or in-
cidental thereto; be taken into con-
sideration.”

The motion was adopted.
MR. CHAIRMAN: We shall now
take up the clause-by-clause consider-
ation of the Bill

There is no amendment to Clauses
2 and 3. So, I ghall put them together.

The question is:
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“That Clauses 2 gnd 38 stand part
of the'Bill:”

The motion was adopted,

Clauses 2 and 3 were added to the
Biil,

Clause 4— (Authorised Camtal)
SHRI T. R. SWANNA: I beg to

move:

Page 3, or lines 13 and 14, sub-
stitute—

*(2) Seventy-five per cent of the
issued capital of -the Exim Bank
shall be subscribed by the Central
Government and twenty-five per
cent ghall be subscribed by the Na-
tionaliseg Banks including the State
Bank of India.,” (2)

All that T want is this. In regarg to
the Bank that 1s going to be started,
the whole capital js to be subscribed
by the Government. What I press
here is that the Government may sub-
scribe 75 per cent of the capital and
other 25 per cent may be subscribed
by the nationalised banks, including
the State Bank of India. Since he has
given representation to nationalised
banks in the Board of Directors, I
expect that these nationalised banks
may be utiliseg for export and 1mport
trade. These are also Government
banks, They may be allowed tg sub-
scribe a portion of the capital so that
they may have a rich experience in
export-import trade and help in run-
ning this Bank.

SHRI R. VENKATARAMAN: Sir,
the amendment is not acceptable. We
have said that it will be wholly con-
trolled by the Government. There is
no advantage in giving representation
in the capital to the mnationalised
banks. The nationalised banks will be
nominated in the Board of Directors.
There is no need for them to subscribe
to the capital. In any event, the monev
comes from the same kitty, whether it
is nationalisey banks or the Central
Government.

MR. CHAIRMAN: Are you with-
drawing your amendment?

SHRI T. R. SHAMANNA: I am not
pressing my amendment.
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Amendment No. 2 was, by leave,
withdrawn.

MR. CHAIRMAN; The question is:
*“That Clause 4 stand part of the
Bill.”

The motion was adopted,
Clause 4 was added to the Bill.

Clause 5—(Management)

MR. CHAIRMAN: Then, Clause 5.
Mr. Shamanna, 8#re you moving the
amendment?

SHRI T. R. SHAMANNA: Yes, Sir.

MR. CHAIRMAN: Mr. Mool Chand
Daga, are you mdving the amendment?

SHRI MOOL CHAND DAGA
(Pali): Yes. I am moving my
amendment.

SHRI T. R. SHAMANNA: The Bank
has 16 Directors. We have Chairman-
cum-Managing Director. I proposc
that the Bank’s Managing Director gnd
the Chairman must be different be-
cause it is a big Bank and it requires
good organisation, particularly because
it has world-wide jurisdiction. The
Chairman also must be a full-time
officer. The Managing Director also
must be a full-time officer. Therefore,
I propose that instead of having one
Chairman-cum-Managing Director,
there should be two big officers, one
‘Chairman in order to have over-iall
control of the working of the Bank
and the other, the Managing Director,
in order to look to the executive side.
I press for my amendment,

I beg to move:
Page 3—
for lines 23 to 29, substitute—
“(a) the chairman who shall
be a whole-time director shall
have over-all control of the
bank administration, or
{b) the managing director
shall be a whole-time director,
ifthe chairman is absent,” (3)
SHRI MOOL CHAND DAGA: I
beg to move:
Page 8, ling 87—
for “guided” gubstitute
“bound”, (18)
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In the discharge of jts functions under
this Act, the EXIM Bank shall bde
guided by such directions in the mat-
ter of public policy involving public
interest and the Central Government
mby ‘give it in writing the directions.
In all matters of policy involving pub-
lic interest, the Central Government
wil]l give certain directions. It will not
be simply that they will guide it. But
1 say that in the discharge of func-
tions under this Act, the EXIM Bank
shall be bound by the directions given
by the Government because it is for
the sake of public interest. Sometimes,
you simply give guidance to them.
But I say that it should be bound by
this guidance. So, I have said that this
substitute word “bound’ should be
there for “guided”. If you agree, it is
well and good.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): So
far as Mr. Shamanna's amendment is
concerned, Government proposes ta
haye g combined Chairman-cum-Main-~
aging Director at the initial stage sa
that there may be a unified control.
Later on, when the functions increase
ang the work of the Export-Import
Bank becomes large, then, at that
stage, it will have the option to ap-
point two different persons, one &3
Chairman and the other as Managing
Director. But, Mr. Shamanna wants
that there must be, even at the initial
stage, two people. I do not think it
is necessary.

So far as Mr. Daga’s point is con-
cerned, the word “guided” shall mean
that it would be guideg by the in-
structions and directions from the
Government. It js the appropriate word
and language. To say that one should
be bound is tg make it appear as if
they are the subordinate authority to
whom the Government is giving a
direction and it is bound to act in
obedience.

This is the language which is used
and I do not think he envisaged any
possibility in which the Export Im-
port Bank will not abide by the direc-
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tions given by the Central Govern-
ment, Therefore, I am unable to accept
the amendment,

MR CHAIRMAN: Mr. Shamanna,

are vou withdrawing your amend-
ment?

SHRI T. R. SHAMANNA: ] am
helploss jn the matter. Therefore, I
withdraw

Amendment No. 3 was, by leave
withdrawn.

MR CHAIRMAN: Mr. Daga, are
you withdrawing your amendment?

SHRI MOOL CHAND DAGA: 1

may be allowed to withdraw my
amendment

Amendment No 16 was, by leave,
withdrawn.

MR. CHAIRMAN: The question is

“That Clause 5 stand part of the
BilL"”

The motion was adopted
Clause 5 was added to the Bill
Clause 6— (Constitution of Board)

SHRI T. R. SHAMANNA. Sir, 1
beg to move:

Page 3,—

omit lines 44 and 45. (4)
Page 4, line 10,—

add gt the end—

“including a senior officer of
the State Trading Corpora-
tion” (5)

Page 4, line 37,—
add at the end—

“by giving proper notice and
reasons for his removal” (6)

Page 5, line 1,—
after “times” insert—

“, normally once in a mont(t;'."
)
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SHRI MOOL CHAND DAGA: Sir,
I beg to move:

Page 4, line 7,—

for “twelve” substitute “eight”
(17

Page 4, Lne 9,—

for “five” substitute “four” (18)
Page 4, line 10,—

add at the end—

“of whom one shall be from -
Ministry of Finance and one

shall be a person specially qua-
lifiled in law” (19).

Page 4, line 11.—

for *‘iRree directors” substitute
“one director” . (20)

Page 4, line 13—

for “four” substitute ‘three”
(21)

Page 4& line 33!"""

for “deteramined”
“prescizbed” (22)

Page 4 line 42,—

substitute

for “two” substitute “three” (23)
Page 4, Lnes 45 and 46,—

for “during the pleasure of theé
authority nominating him” sub-
stitute “for a period of three
years” (24),

SHRI T R. SHAMANNA., A large
part of import and export businesgs js'
carried on through the State Trading
Corporation I have, therefore, sug-
gesteg that, out of the five directors
who will be nominated by the Centrai
Government, one should be a seniop
officer of the State Trading Corpo-
ration. Whether it is necessary or mot,
I leave it to the Finance Minister to
decide.

SHRI MOOL CHAND DAGA: Ac-
cording to the Bill the Board is 0
consist of 17 directors. I feel that it
shonld not be such a big Board; it
skould be a smaller Board so that it
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can function in a better way. I have,
therefore, moveq these amendments.
On pag 4, Une 7, in (e), instead of
not more than twelve directors’, I
have suggested “not more than euht
directors”. Again, on page 4, line 10,
it should be added at the end, “of
whom one shall be from Ministry ot
Finance and one shall be & person
spec'ally qualified in law”; five direc-
tors will be officials from the Ceatral
Government gccording to the Bill, and
I have suggested that the number
‘five’ should be reduced to “four’, and
of these, gne shall be from Ministry
of Finance and one shall be a person
specially qualified in law. Again on
page 4, line 11, I have suggested that
‘three directors’ be substituted by
‘one directors’, Again on
page 4, line 13, I have suggested that
three. instead of four, are sufficient.
These amendments will reduce the
total number of directors to twelve—
from seventeen.

It js stateg in the Bill that:

“The chairman and the managing
director ghall hold office for such
term, not exceeding three years...”

whereas

“Any director nominated under
sub-clause (iii) of clause (e) of
sub-section (1) shall hold office for
a period of two years”.

1 have not understood why these di-
rectars shouly have only 5 period of
iwo years whereas the chairman is
having a period of three years. There-
fore, I have suggested that, for these
directorg also, the period should
be three years.

Sub-clause (7) on page 4 reads:

“Any other director nominated
under thig section shall hold office
during the pleasure of the authority
nominating him.”

Why shoulj this be s0? And ‘pleasure’
of which authority? It is ‘during the
pleasure of the authority nominating
him’. So, the authority who nominates
him can turn him out. That should not
be s0. The director nominated should

have a period of three years. You
have used the term ‘during the plea-
sure’. What is the pleasure of the
Govrnment?

SHRI R. VENKATARAMAN: I wijll
tell you. I will take Mr. Daga's
amendments first. It is easy to give a
series of amendments saying that
‘four’ shouly be changed into ‘three’
or ‘two’ sheulq be changed into ‘five’
and something like that, After all,
Government, when it brings forward
a legislation™ about the number of
Directors, goes into the question of
representation of various interests.
Persons who have no knowledge and
who have ng involvements can go on
suggesting that it may be changed
from 4 to 3 or from 2 to 1....

MR. CHAIRMAN Changing the
permutations. .

SHRI R. VENKATARAMAN:
and combinations. That ig right.

The second point which he raised
was that the Bill spys that some Direc-
tors will bold office during the plea-
sure and some people will hold office
for 2 years. I am afraig Mr. Daga has
not read the Bill at all.....

PROF. MADHU DANDAVATE
(Rajapur): That js the fundamental
right,

SHRI R. VENKATARAMAN: Di-
1eciors representing Ministries and
Departments are liable to be transfer-
red from time to time and if a man in
the Commerce Ministry is transferred
to Works and Housing Ministry and
he is there as a Director in the Exim
Bank, then the Government will have
the authority to change him and ap-
point some other person. Therefore,
he holds office during the pleasure of
the authority appointing him, that is,
the Government and this is the nor-
mal language usej whenever an offi-
cial who represents office ex-
officio or when an official is
appointed for a particular rep-
resentation. In the case of other
people, they are appointed for 2 years
because they are representatives of
trade interests. And we want to give
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ug much representation as possible 10
the trade interests by changing them
once 1n two years. This 1s the principle
involved. He has confused the whole
thing and he did not see the distinc-
tion between thé nominees of the De-
partment and the representatives of
tie Trade and has argued and made
fup and ‘cut jokes at’'the Govern-
meht ‘sand the draftsmen and 1 am
surprised that this kind of 5 :peech
should have been rhade.

The next point is the one which is
raised by My. Shamsanna. Here also
the Commaree Ministry will be rep-
resented in the Board and it js left to
the Commerce Ministry to either ap-
point & person from the MMTC o1
STC or anyone of the organisations
which they think 1s necessary to be
representeq 1n the Board and we
cannot tie down the freedom or the
discretion of the Commerce Minstry
or the Government by saying that so
and so alone or STC alone should be
appointed. That 1s why I am unable to
accept the amendment.

SHRI T. R. SHAMANNA: I am
not pressing,

MR. CHAIRMAN: In other words,
you are withdrawing.

PROF. MADHU DANDAVATE: He
is allergic to the word ‘withdraw’.

MR. CHAIRMAN: Is it the pleasure
of tae House that the amendments
moveg by Shri T. R, Shamanna be
withdrawn?

Amendments Nos. 4 to T were, by
leave, withdrawn,

SHRI MOOL CHAND DAGA: I
am not pressing.

MR. CHAIRMAN: Is it the pleasure
of the House that the amendments
moved by Shri Mool Chang Daga be
withdrawn,
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Amendments Nos. 17 to 24 were, by
leave, withdrawn

MR. CHAIRMAN: Now, the ques-
tion 1s:

“That clause 6 stand part of the
Bill.”

The motion wag adopted.
Clause 6 was added to the Bill

Clause 7—(Committees)

SHRI MOOL CHAND DAGA: 1 beg
to move:

Page 5, line 23 —

after ‘purposes” wsert “for
sucn time”, 28)

Clause 7T says:

“The Board may constitute such
Committees whether consisting
wholly of directors or wholly of
other persons of partly of dnec-
tors and partly of other rea-ons
for such purpose or purposcs as 1t
may think fit.”

I do not understand what 1s the ‘such
purpose or purposes’ gnd for what
time and for what period. So I say
there should be a linmtation of time.
Otherwise the Committee may be
constituted for any length of time. And
for what purpose? So, I have siumply
sald that it should be mentioned ‘ior
such time'.

SHRI R. VENKATARAMAN: Fo
the functioning of the Board, they
constitute sub-Committees. They can
also constitute Standing Commttees.
The sub-Committees are constituted
for the purpose of dealing with the
ad hoc 1ssues while the Standing
Committees will be constituteg for the
purpose of dealing with the recurrent
1ssueg pr permaneni issues. Therefore,
the discretion for the appointment of
the Standing Committees and the
Sub-Commitiees ad-hoc committees—
should be left to the Board, So, that
cannot be prescribed in the law.
Therefore, I am unable to accept the
ameridment.



405

MR. CHAIRMAN: Mr. Daga, are
you preulng ymu- smerdmernt?

SHRI HOOL CHAND DAGA: I
am not predsing.

MR. CHAIRMAN: Has Shri Daga
the leave of the House to withdraw
his amendment?

SOME HON. MEMBERS Yes.

Amendment No. 25 was, by leave,
withdrawn.

MR. CHAIRMAN: Since there are
no amendments to Clausg 8, I shall
put both Clauses 7 and 8 together.

The question is:

“That Clauses 7 and 8 stand part
of the Bill”,

The wmotion was adopted.
Clauses T and 8 were addeg io the Bill.
Clause 89— (Disqualifications)

MR. CHAIRMAN: There is only one
amendment t{o this Glause by Shri
T. R. Shamanna.

Are you moving?

SHRI T. R. SHAMANNA: Yes, Sir.
I beg to move:

Pﬂﬂe B)'—“
after line 5, insert—

“(f) has an jnterest in a bank
which is doing foreign ex-
change business.” (8)

I want to know why the management
should normally meet once in a month,
It is gn important meeting. It should
meet more than once.

SHR! R. VENKATARAMAN: Sir,
the question posed by him was: why
should they meet once s month and
not more than once a month? Whether
it should meet once in a month or
once in two monthg or once in a fo:i-
night, that should be left to the Board
itself and for the Chairman to de-
cide. It will depend on the kind of
work, If there is no work, why should
the Board meet? Why should they pay
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travelling allowance to the Members?
Therefore, it is not necessary to pres-
cribe it.

MR. CHAIRMAN: Are you with-
drawing the amendment?

SHRI T. R, SHAMANNA; Yes,

MR. CHAIRMAN: Has Shri Sha-
manng the ldave of the House to
withdraw his amendment?

SOME HON, MEMBERS: Yes.

Amendment No. § was, by leave
withdrawn,

MR. CHAIRMAN: The question is:

“That Clause 9 stand part of the-
Bill”.

The motwn wus adopted.

Clause 9 was added to the Bill.
Clause 10— (Business of Exim Bank)

MR. CHAIRMAN: There is one
amendment by Shri T. R. Shamanna.
Are you moving?

SHRI T. R. SHAMANNA: I beg to-
move:

Page 17,
after line 39, insert

“(¥) underiaking the transfer
of furds from one centre to an-
other in the form of bank drafts
or travellers cheques;

(z) 1ssuing letterg of reference
to approved customers”. (9)

In order to maintain the secrecy
clause, I moved my amendment (f)
has an interest un a bank which is
doing foreign exchange business.”

If one has interest in another for-
eign exchange business, he shall not
be a Member of the Board. It is
necessary in the interest of maintain.
ing the Secrecy Clause that has been
given in tho Bill

SHRI R. VENKATARAMAN: Gov-
ernment will appoint the Board of
Directors after taking into account
certainly the qualifications as well as
the disqualifications of the persons.
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MR. CHAIRMAN: Are you with-
drawing your amendment?

SHRI T. R. SHAMANNA: Yes, Sir.

MR. CHAIRMAN: Has Shri Sha-
manna the leave of the house to with-
draw his amendment?

SOME HON, MEMBERS,; Yes, Sir.

Amendment No. 9 was, by leave,
withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 10 stand part of the
Bil”

The motion was adopted.
Clause 10 was added to the Bill

Clause 11— (Loans by Central
Government)

MR CHAIRMAN: Now we come to
Clause 11. There iy one amendment
by Shri Daga, Are you moving?

SHRI MOOL CHAND DAGA: 1
move:

Page 8, line 7,

for “five and g quarter per cent”
substitute “ten per cent”™ (26)

After all why this loan of Rs. 20
crores is being given at a low inferest
rate of five and 3 quarter per cent to
businessmen?

SHRI R. VENKATARAMAN: Sir,
M. Daga's suggestion is very welcome
t{o me as a Finance Minister because
I will earn some interest. But if the
object is to promote exports gnd make
the institutions function successfully
giving facilities for export of commo-
ditiegs from India you cannot burden
that institution with a heavy rate of
interest. That is why we have given
concessional rate of interest.

SHRI B. V. DESAI: Sir, you have
not clarified about the lending rate.

SHRI R. VENKATARAMAN: The
lending rate will be fixed by the
Chairman/Managing Director in con-
sultation with the Board.
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MR, CHAIRMAN: Mr. Daga, are
you withdrawing your amendment?

SHRI MOOL CHAND DAGA.: Yes,
Sir.

MR. CHAIRMAN: Has Shri Mool
Chand Daga leave of the House to
withdraw his amendment?

Amendment No, 26 was, by leave,
withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 11 stand part of the
Bill.”

The motion was adopted.

Clause 11 was added to the Bill,
New Clause 11-A

SHRI T. R. SHAMANNA: I beg to
move:

Page B, after line 17, insert—

“11A. For the purposes of re-
payment of the loan the Exim
Bank shall create a Sinking Fund
and transfer such sums annually
to it as may be necessary. (10).

My amendment No. 9 reads:
“Page 7.—
after lme 39, insert—

“(y) understanding the
transfer of funds from one
centre to another in the form
of bank drafts or travellers
cheques;

(z) issuing letters of refe-
rence to approved customers.”

Sir, several functiongs of the Banks
are enumerated from (a) to (x). I
want to add (y) and (z) These are
necessary clauses ang that is why I
have given the amendment. Let it be
accepted.

SHRI R. VENKATARAMAN: The
Exim Bank js not thinking of indulg-
ing in commercial® bapnk activities.
In fact, it is intended o give only
support and credit assistance to the
exporters. There are a number of
nationalised banks which issue
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drafts as well as cheques and so on.
There i8 no need to make the Exim
Bank nlso do commercia]l transac-
tion. It should not be burdened with
tasks of commercial banks, It should
confing itself to the special task of
promoting exports and financing ex-
ports, That is why I am unable to
accept it.

MR. CHAIRMAN: Are you with-
drawing?

SHRI T. R. SHAMANNA: Yes, Sir,

MR. CHAIRMAN: Has the hon.
Member leave of the House to with-
draw his amendment No. 10 for in-
sertion of a new clause?

SHRI R. VENKATARAMAN: You
have not moved No. 10. Have you
moved No. 10 also?

SHRI T. R. SHAMANNA: No, Sir.
I have not.

SHRI R. VENKATARAMAN: That
is right,

MR. CHAIRMAN: He has moved
No. 10 for the insertion of a new
clause.

SHRI T. R. SHAMANNA: That is

(y) and (z). There is another clause

11A.

MR. CHAIRMAN: Bu¢ your am-

endmeny is therefor insertion of a
new clause,

SHRI T. R. SHAMANNA: As I
have told T am not moving that. It
is (¥) and (2).

MR. CHAIRMAN: You have al-
readv moved it. It has already been
moved.

SHRI T. R, SHAMANNA: Yes,
Sir. If it is already moved now a
decision has to be taken whether I
am allowed to withdraw the amend-
ment or not.

MR. CHAIRMAN: Yes. I enquired
about it. As I understand, you want-
ed not to press it or withdraw it

SHRI T. R. SHAMANNA: This is
about Amendment No. 10.

MR. CHAIRMAN: Amendment No.
10 for insertion of a Clause,

SHRI T. R. SHAMANNA : That is to
be withdrawn.

MR. CHAIRMAN: Has Shri Shaman.
na the leave of the House to withdraw
his Amendment No. 10, for insertion of
a New Clause 11—A?

SOME HON. MEMBERS: Yes.

An hon. Member: 11—A is not
moved, Sir.

Mgf. CHAIRMAN: The Amendment
is withdrawn by leave of the House.
Amendment No. 10 1was, by leave,

withdrawn

MR. CHAIRMAN: Now we go to
Clause 12, Shri M. C. Daga. Are you
mov.ng your amendment?

SHRI MOOL CHAND DAGA: Not
moving.

MR. CHAIRMAN: The question is:

“That Clause 12 stand part of the

Biu.h

The motion was adopted.
Clause 12 was added to the Bill.

MR. CHAIRMAN: Shri Shamanna
to move his amendment,

SHRI T. R. SHAMANNA: I am not
moving my amendment No. 11.

MR. CHAIRMAN: All right. So far
as Clauses 14 and 15 are concernocd
there are no amendments. So, I wili
put Clauses 13, 14 and 15 to the vote
of the House. The question is:

“That Clauses 13, 14 and 15 siand
pari of the Bill.”

The motion was adopted.
Clauses 13, 14 and 15 were added to
the Bill.

Clause 16.—(Credits Lo Export Deve~
lopment Fund),

MR. CHAIRMAN: Mr. Shamanna

are you moving the amendment?

SHRI T. R. SHAMANNA : Yes, Sir, I
am mov.ng the amendment, No 12. I
beg to meve:

Page 0,—

after llne 33, Insert—

“(e) all the net profits earned by
the bank for the first fifteen years
after the bank is started” (12).

Now, the new Bank to be started is
to be exempted from the Incomestax
that is payable,
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Sir, th's is after gll a Business orga-
nisation, and it is not a charitable
organsation. What I suggest is this:
The profit earned is to be taxed 1lke
any other institution. And the Go-
vernment may help it in the from of
subsidy or grant, so that, we may be
Aable to know how far the Bank 1s
successful, what 1s the profit,
whether the profit earned 1s real
or not. While they do not pay Income-
tax, many other concerns are being
asked to pay; 60 per cent or 70 per cent
of their profit will go as Income-tax.
Angd if this Bank is allowed 50 per cent
concession you will not be able to know
the real working of the Bank. There-
fore, I have suggested here that Income-
tax should be charged. Any other grant
or subsidy may be given by the Govern-
ment 8o that we will be able to know
the real worth of the Bank. Therefore,
T have said that Income-fax should be
charged to this Bank also, though it is
a book adjustment.

THE MINISTER OF FINANCE

{SHRI R. VENKATRAMAN): Sir, I
can explain the principle.

In respect of institutions like the
IDBI. the purpose is to promote the
objects, namely, exports, development
of industr'es, development of agricul-
ture ete. And the surpluses which they
earn should go to build up adeguate
Tréserve.

That is why we have not said that
they should be liable to pay Income-
tax. That is the reason for not charging
Income-tax.

MR CHATRMAN: Are you with-
drawing the amendment, Mr
Shamanna?

SHRIT R
pressing.

MR. CHAIRMAN: Has Mr.
Shamanna the leave of the House to
withdraw his amendment?

Amendment No. 12 was, by leave,
withdrawn
MR. CHAIRMAN: The question is:

“That Clause 18 stand part of the
Bin-.

SHAMANNA: Not

The motion was adopted.
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Clause 16 was added to the Bill.

MR. CHAIRMAN: There are no
amendments to0 Clauses 17 and 18. 1
will put them together to the vote of
the House. The question is:

“That Clauseg 17 and 18 gtand part
of the Bill.”

The motion was adopted.

Clauses 17 and 18 were added to
the Bill.

Clause 19.—Accounts and audit Of
Export Development Fund.

MR. CHAIRMAN : Clause 19, Amend.-
ment No. 13. Mr. T. R. Shamanna, are
you moving your amendment?

SHRI T. R. SHAMANNA: I beg to
move”

“Page 10, line 47,—
for “balance sheet and accounfis”
Substitute—"half yearly profit
and loss account and balance
sheet”. (13)

Sir, this 1s regarding the preparalion
of half yearly profit and loss account
and balance sheet. The Commercial
Banks are required fo prepare half-
vearly profit and loss account and
balance sheet It would be very ad-
vantageous if we have the same
principle here also so that we may
know how the bank is working. So just
as any other bank does. I want that
this EXIM bank should also have a
half-yearly profit and loss account and
balance sheet because it will be in
the interest of the bank and instead
of every 12-months, we may know the
working of the banking evrey six
months  Therefore, I reguest that
this amendment may be accepied.

SHRI R VENKATARAMAN: It is
not necessary to publish the half-
yearly profit and loss account and the
balance sheet. Tt will only add to the
expenditure, It is enough if an
annual account it published. But so
far ag the preparation of account is
concerned, every bank prepares
internally for its own mse,.half-yearly

accounts. Fpr the ,question that it
should , p ,Jaal;f-ymrly accounts,
I woura say that it is not necessary
to publish it,
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MR. CHAIRMAN: I sbali now put
Amendmient No, 13, Clause 19 moved
by Shri T. R. Shamanna, to the vote
of the House,

Amendment No. 13 was put and

negatived.

MR. CHAIRMAN: The question is:

“That Clause 19 stands part of
the Bill.”

The motion was ad.omed.

Clause 19 was added to the Bill,
Clauses 20, 21, 22 and 23 were added

to the Bill,
Clause 24— (Audit) ..

SHRI MOOL CHAND DAGA: I beg
to move:

Page 11, line 34—

For “Central Government’” substi-
tute—"Comptroller and Auditor
General of India” (28).

Page 12, lne 22,—

after ‘“accounts” insert ‘for any
period”. (29)

Sir, on page 11 of the Bill, uander
Clause 24, the following has been
stated.

*24.(1) The accounts of the Exim
Bank shall be audited by uauditors
duly qualified fo act as auditors
under sub-section (1) of section 226
of the Companpies Act, 1956, who
shall be appointed by the Central
Government for such term and on
such remuneration as the Ceniral
Government may fix.”

I have suggested in my amendment
that instead ef the Central Guvern-
ment, the Comptroller gnd the Auditor
General of India should appoint the
auditor for this Bank. The Comptroller
and Auditor General of India ig an in-
dependent person and he should be
appointed for aud'ting the accountis of
this Bank.

The second amepndment which I have
moved is regarding the insertion of a
feww words in Clause 24(6). It reads
as—

*“24(8) without Dl‘edudice to any
thing contained in the préceding sub-
sections, the Central Goverament
may, at any time, appoint the comp-
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troller and Auditor-General of India

the examing and report upon the

accounts of the Exim Bank...”

Here after the word ‘examine’. I
have suggested insertion of the words
“for any period”. It means that if they
like to examine the accounts for any
period, it should be allowed.

SHRT R. VENKATARAMAN: I am
unable to accept his amendment.
Normally all the nationalised banks
are audited by Auditors appointed by
the Reserve Bank of India and when-
ever this Government appoints the
auditor, it can consult the Reserve
Bank and the Reserve Bank of India
is the proper authority fo advise us in
th's regard.

So far as the second amendment
is concerned, if any special audit
has got to be done, it can be speci-
fled at any time; it is not necessary
to put it in the Bill

SHRI MOOL CHAND DAGA b 1
seek leave of the House to withdraw
my amendments No, 28 and 29,

Amendments Nos. 28 and 29 were,
by leave, withdrawn,
MR. CHATIRMAN: The question

is:
‘That clause 24 stands part of the

Bill.”

The motion was adopted,
Clause 24 was added to the Bill,
Clauses 25 and 26 were added to the
Bill.

SHR]I R. VENKATARAMAN: i
request the House to sit for a little
more time to pass this Bill today, It
will take another 15-20 minutes,

SHRI SUNIL MAITRA (Calcutta
North-East): Yesterday, on the first
day of the session, we sat upto
7.40 pm. and you want us tp sit late
again today.

MR. CHATRMAN: It is a question
of 15-20 minutes only.

PROF. MADHU DANDAVATE :
We can sit late.

MANY HON. MEMBERS: Yes, yes.

MR, CHAIRMAN: The Houge will
continue to sit till this Bill is passed.
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The question is:

“That clause
the Bill.”

The motion was adopted,

27 stands part of

Clause 27 was added to the Bill.

Clauses 28, 29, 30 and 31 were added
to the Bill.

Clauge 32— (Arrangement with Exim
Bank on appointment of directors to
prevail) .,

SHRI MOOL CHAND DAGA : I
beg to move:

Page 15, line 7,—

after ‘“directors” insert “on the
boarg of directors” (32).

Page 15, line 14—

after “directors” insert “re-
tirement by rotation”. (33)

As regards amendment No. 32, it is
a question of language only. This
clause says:

“Where any arrangement enter-
ed into by the Exim Bank with a
company provides for the appoint-
ment by the Exim Bank of one or
more directors....”

I want to add ‘on the board of direc-
tors’. It is a question of language,
which you may consider.

As regards my amendment No. 33,
I want to add ‘retirement by rota-
tion’ after ‘directors’ on page 15, line
14. I want that it should be retire-
ment by rotation also,

SHRI R. VENKATARAMAN: As
regards his amendment No. 32 again
my friend Shri Daga is under 2
misconception. He has not understood
the section ang he complains about
the drafting. Exim Bank advances
loans {o other institutions and on
those institutions to which the Bank
advances loans, it has a right to
nominate directors. And therefore it
nominates Directors on the Boards of
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those assisted companies. That is
exactly what the language says:

‘“Where any arrangement enter-
ed intp by the Exim Bank with a
company providing for the ap-
pointment by the Exim Bank of
one or more directors of sucy com-
pany.”

The word ‘such company’ means
‘asgisted company’. I hope you will
understand it now.

SHRI MOOL CHAND DAGA: You
say ‘on the Board of such company’,
whereas 11y amendment is to add ‘on
the beard of directors’ after ‘direc-
tors’.

SHRI R. VENKATARAMAN:
There are some people, Mr. Chair-
man, who are vanquished, but they
argue still. It is like the village school
master of Goldsmith growing rich on
£ 40 a year. Though vanquished,
vou argue a lot still. This is the posi-
tion you have, So, 1 am unable to
accept this amendment.

MR. CHAIRMAN: Shri Dagg has
never been a school master,

SHRI R. VENKATARAMAN: Had
he been a school master he would
have appreciated it.

SHRI MOOL CHAND DAGA: I
scek leave of the House to withdraw
my amendment,

Amendments Nos. 32 and 33 were,
by leave, withdrawn.

MR, CHAIRMAN: Now the ques-
tion is:
“That clause 32 stand part of the
Bill.”
The motion was adopted.

Clause 32 was added to the Bill.
Clauses 33 to 40 were added to the
Bill.

Clause 4l—~(Power to reémove
difficulty)

MR, CHAIRMAN: W, take up
Clause 41.
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SHRI R. VENKATARAMAN: S8ir,
I have a clarificatory amendment to
this Clause. I beg to move:

Page 17, line 40—

for “date of commencement of
this Act” substitute—
date on which this Act receives the
assent of the President.” (15).

Sir, Clause 41 reads ag follows:

“If any qifficulty arises in giving
effect to the provisions of this Act,
the Central Government may, by
order, do anything not inconsistent
with suep provisions, for the pur-
pose of removing the difficulty;

Provided that no such order shall
be made after the expiration of
three years from the date of com-
mencemnt of thig Act.”

Now the Act provides that some
provisions can be brought into force
at one time or one date and some
can be brought into force on another
date. In order to gvoid any confu-
sion and to clarify the situation, I
have moved this amendment that for
the words ‘date of commencement of
this Act’, “the date on which the Act
receives the assent of the President”
may be substitutd, so that the date is
definite. Within three years of the
date on which this Bill receives the
assent of the President, change can be
made to remove the difficulties.
Threafter it cannot be made.

MR. CHAIRMAN: The question is:
“Page 17, line 40—
for “date of commencement of
this Act”
substifute—
“date on which this Act re-

ceives the assent of the President.”
(15).

. The motion was adopted,

MR. CHAIRMAN: The question is:
“That clause 41 a8 gmended, stand
part of the Bill”
The motion was qdopted.

Clause 41, as amended, was added to
the Bill.
The First Schedule and the Second
Schedule were added to the Bill.

Clause 1 was added to the Bill

The Enacting Formulg and the Title
were added to the Bill,

MR. CHAIRMAN: Now the Minis-
ter,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): T
beg to move:

“That the Bill, as amended be
passed.”

MR. CHAIRMAN: Motion moved:

‘That the Bill, as amended, be
passed.”

Mr. Sunil Maitra, you
speak at this stage.

SHRI SUNIL MAITRA (Calcutta
North-East): The Sixth Plan docu-
ment says that during the last 34
yearg of our independence, almost
every year we have had deficits in
our balance of payments position,
except during very few years. To~-
day, this Bill is coming in the context
of this defleit in the balance of pay-
ments position rising to more than
Rs. 5,000 crores.

You must understand that for an
under-developed country like ours, to
compete in g flercely competitive
interntional market ¥s really very
difficult. I wunderstand from the
Finance Minister that it is to obviate
these difficulties that he is coming
up with 'thig Bill on the Export-
Import Bank. But I was also g little
taken aback when the Deputy Minis-
ter insisted that because Japan had
such an export-import bank, USA,
UK. and Italy had them, and let me
inform him that Italy was doing very
well with the export-import bank. Be-
cause of this, we are also equating our-
selves with them as if by having an
export-import bank, we are in thelr
company, we can also be compared to
thege countries.

Let us be realistic, and realize the
realities of the situation to-day. It

wanted fo



419 Export-Import

[Shri Suni] Maitra]

is not because it has floated the ex-
port-import bank that Japan is Japan.
To-day, they, are challenging America.
They are gaying that by 2000 A.D,
they are going to overtake America.
It is not by floating an export-import
bank that you can equate yourself
with Japan and America. It is your
economic might and economic founda-
tion which ultimately will determine
whether you can really compete with
them op not.

This bank which this Bill wants
to float, will play the roles of a
commerciay bank and a develop-
ment bank as also the role of a
merchant bank. All these three roles
have been combined in the functions
and activities of the proposed Exim
bank, and the Bill provides the bank
with such wide.ranging powers that
to me at least it seems to be very
dangerous, because ag per lhe provi-
sions of the Bill, the bank has been
authorized even to aquire cquities and
debentures in countries outside India.

Just think it over—whether for an
under-developed country like ours
which is traditionally capital starved,
are you not opening the door, through
which you are allowing the capitnl to
be exporteq to thirgd countries; and,
in the guise of joint ventures with
other countries are you not allowing
capital to flow to other countries—
which is not conductive to the interests
of India? 1t meang you are preparing
the ground to play the role of sub-
contractors for the multi-nationals,

Thirdly, Japan is Japan; and Japan
is an imperialist country. And one of
the basic features of an imperialist
country is that it exports capital,
whereas you have not achieved indus-
trial revolution in this country and
every year, you are raising taxes and
public borrowings. You are trying to
raise your capital from deficit financ.
ing. This way you are trying to form
Your capital. You are slowing this
Bank to float this eapital out of this
country. Somebody should give this
Parliament a cost evaluation of our
export. What is the cost of our ex-
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port? In order to earn Rs. 100 in
harq foreign currency, we have to
spend Rs. 300. That is exactly the
cost of our export. Today, this way
to float 3 rank and allow the wealth
to float out of this country will be
very dangerous. The constant stand
of our party has been the rationalisa-
tion of foreign trade. Had there been
nationalisation of foreign trade and
had such a Bank been formed to re-
gulate foreign trade, both export and
import, we would certainly have
supported the Government, But here
the Bank is being floated with the in-
tention of subsidising your export
which already stands subsidised by
how many agencies nobody knows.
After all, it wil] be 5 State secrct.
Exemption from custom duty, con-
cession on custom duty, cash assis-
tance, then varioug forms of subsidy,
al) these things are there; and in addi-
tion 10 this today, you are floating
Export-Import Bank in order to give
the exporierg further Assistance and
further concessions. This is surely
going to harm our economy. There-
fore, I oppose this Bill and we shall
coniinue ty oppose it.

SHR] R. VENKATARAMAN: Mr.
Chairman, Sir, I cannot agree more
wilth Shri Sunil Maitra when he said
that it is the economic strength of the
country and not an instrument like
Export-Import Bank that wij help to
builg the economy as well as export.
That I agree with him; and in order
to do that, we are trying our best to
increase our export to pay for the
imports which are so vital and necces-
sary. If we do not have an instru-
ment of this kind, then it will be diffi-
cult to promote our exports through
adequate finance, concessional finance
and also taking into account the
varioug needs that the export promo-
tion require that we have %o take
measures which are very necessary;
and this iz one of them. Now I only
want o say that the Government are
fully alive to the prohlems of improv-
ing economy, and it is for that purpose,
as one of the instrument for improv-
ing the. economy, we have put up the
Export-Import Bank,
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The next point that he made is
about the joint ventures which are
costing this country a lot; and he
wanted that an assessment should be
made of the export of capital from
this country. Joint ventures, though
initially involve coxport of certain
capital, in the long run they bring
back not only the capital investeq but
return on the investment which we
made in other countries, We get
dividends; we get repayment and that
is how the point venture abroad has
been helping us. I am not aware of
any joint venture in which the country
hag lost its capital and has not got
anything in return. On the contrary,
it is the joint ventunes which have
helped io somce exient, not to a very
great extent, in earning a little more
of joreign exchange through export of
our capita] goods. For instance, the
hon. Member Shri Maitra may not
know, when we engage oursclves in
u joint venture, we do npot send capital
from here in the shape of foreign
exchange. We supply machinery and
equipment produced in India as part
of the capital which we export to
othey countries, And to that extent,
we are exportinre, or helping in the
export of our products Irom the
couniry and we are also incidentally
exporting technology and know-how
along with the machinery. Suppose
we open a textile mill, paper mill or
sugar mill in any other country as a
general venture we send sugar machi-
nery, textile machinery or paper
machinery along with it and we also
send t{he f{echnical know-how for
establishing it as well as for running
it. Therefore, I do not think that
my hon. friend is right when he says
that joint ventures cost the economy.
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The next point which he said is that
we are spending three hundred rupees
to earn one hundred rupees of foreign
exchange. This is an exaggeration on
the face of it. Certainly, we do spend
certain amount of money in gome
cases, Income-tax deduction up to
130 per cent is given for expenditure
for exports up {0 one handred. Some
of these things we do give. But if
we take the totality, what we spend
on the export promotion is far less
than what we ge{ by way of export
earning. In fact, our export earnings
and very much higher than what we
spend by way of export promotion
expenditure. 1, therefore, want to
assur~ the House that this instrument,
this Bank, when it comes into being,
will accelerate our foreign trade and
will also help our exports. 1 am
happy that there is no criticism of
this Bank as such and some members
have suggested improvements; they
will he taken note of and will be
passed on to the Bank for adoption
as and when necessary. 1 think the
House once again.

Sir, T move.

MR. CHAIRMAN: The question is.
‘Thai the Bill, as amended, be

passed™,

The Motion was adopted.

MR. CHAIRMAN: The
stands adojurned 1o
11 A. M. tomorrow.

House
re-assemble at

18.22 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,

August 19, 1981/Sravana 28, 1903
(Saka).



